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SHRI GOVINDA MENON: I bope the 
member is aware that after protracted dis-
cussions in Parliament, the Hindu Code 
Bills were passed. Under the Hindu Suc-
cession Act, the daughter and the SOD have 
been given equal rights in the father', pro-
perty. Government continue to think that 
that is the proper law with respect to this 
matter. 
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SHRl GOVINDA MENON: Por the 
information of the member and the Houae, 
I would point to a provision in the Hindu 
Succession Act which says that whatever 
he the provision under the law, It shall 
IIOl affect any law in any State prewatiq 
fragmentation of holdinp. There is today 
in force a law known as the Prevention of 
Fragmentation and Consolidation of Hold-
iBas Act of Bombay. I think the propel 
remedy is for other States aIao to have 
legislations of this type to pr-' ftaa-
mcntatiOD. 
L96LSS/67-2 

SHORT NOTICE QUESIlON 
SHoIlTAOE OF SPIIUT IN DELHI 

+ 
S.N.Q. 12. SHRI KANWAIl LAL 

GUPTA: 
SHRI M. L. SONDHI : 

Will the Minister of PETROLEUM AND 
CHEMICALS he pleased to state: 

<a) whether it is a fact that thero is a 
BJ'Cat shortage of , spirit in Delhi; 

(b) whether it is also a fact that Delhi 
did not receive its November quota eo tar 
and no fresh quota bas been allotted tor 
the next month; 

(c) if so, the reasons for the shor!aCe; 
and 

(d) the steps taken by Government to 
remove the shortage of spirit in the capi-
tal? 

THE MINISTER OF PETROI.EUM 
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): <a) 
Yes, Sir. 

(b) Delhi reoeives its supplies of spirit 
from V.P. subject to availability. Supplies 
for November 1967 were delayed but have 
since been receiVed. Allocation from V.P. 
for December 1967 has also been rccdved 
and arrangements to lift the supplies are 
being made. 

(c) There is an acute shot'tage of spirit 
in the country on account of reduced 
availability of molBIIICS which in tum is 
due to a fall in the productiOD of white 
sugar. 

(d) Delbi Administration bave rationed 
the supply of spirit with a view to meet 
the requirements of bospitals and doctors 
on a priority basis and to the maximum 
extent possible. They are allo tappin, 
sources of supply other than U.P. 
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SHRI ASOKA MEHTA: There is a 
shortage of alrohol allover the country. 
~ have to persuade the States-Delhi 
does not produce any alcohol-to part 
with whatever supplies they have. The 
Government of India has no power to 
force them and divert supplies from one 
State to another. Every State tries to meet 
its own requirements first. I have been 
trying to persuade the States to accept 
some kind of over-all national priority. I 
have not succeeded in doing it, and the 
States naturally try to meet their own re-
quirements and are willing to provide only 
tltat much which they consider they can 
spare. So far as Delhi is concerned, its 
normal requirements are 8 lakh gallons, 
its minimum or essential requirements are 
6.4 lakh gallons. So far, U.P. has offered 
only 215,000 gallons for the whole year. 
We are trying to persuade, some other 
States also, including Haryana and Maha-
rashtra to give something, but the situa-
tion is difficult. 

Unfortunately, the meeting is for the 
purpose of persuading. Delhi is getting 
30,000 from Kandla and 6,SOO from 
Haryana. This kind of additional effort 
was made, but I agree the situation is 
difficult. 
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SHRI ASOKA MEHTA: We had dis-
cussions with the State Governments, and 
we have agreed about certain priorities. 
While the State Governments give bigh 
priority to potable alcohol, next to that 
everybody is agreed that priorities for 
major industries will have to be maintain-
ed, particularly industries like pesticides. 
I am sure the hon. member will agree tbat 
I cannot do without production of pesti-
cides. If furniture is to be used without 
polish, I am sure we will prefer to use 
without polish, .... 

SHRI S. M. BANERJEE: We are hav-
ing a Minister without polish! 

SHRI ASOKA MEHTA: ...... than 
agree to have any cut in the production of 
pesticides. 

As far as a permanent solution is con-
cerned. we are trying to see that produc-
tion of sugar is increased. but for the 
current year as welI as the next year, we 
will suffer from this difficulty. 1be im-
ported prices of alcohol are. very hilh,. 
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_ dlco: we are importina from abroad, 
particularly to meet the most urgent rOo 
qu1remeuts. Even theil, the dilfenmce 
betweal availability and requiremenla is 
fairly Iarse, and the difficulties will have 
to be lived with. 

8HIU M. L. SONDHI: From the RlPly 
of tho hOlL Minister it seems that alona 
willa amain other Miriistcrs of the Goven-
mat. be abo i5 detenn.ined to .dd to the 
ecGIOIDic discomfort at the peoplo Iivina 
ia DcIb.i. I wish to suggest that he has in 
hI, own ministry a Directorato Geaora1 
of TocI:LDical Development which has tro-
lIIacSoui bargaining power with tho various 
State Governments. If he i. in a mood. 
then it no reason why he should not use 
it. Purniture also need polish, especially 
whal you want people from outsido to 
come here and see Delhi. Jugghis are 
bemg uprooted because of their ugly apo 
Pc&rWICC. So, what I suggest is that the 
Directorate General of Technical Develop-
ment can do its best to provide the Delhi 
Al2min.istration with data as to the supplies 
which are available with other Stales, with 
V.P. for example, and the Delhi Adminis-
tratioa would be in a position to get the 
spirit and the spirit is urgently needed by 
all IOrts of people. Government employees 
thenuelve.. the people who are living in 
Delhi. This is a serious maUer. 

SHRI ASOKA MEHTA: I have aot to 
meet the requirements of every State to 
the extent that i5 possible. I do not see 
why Delhi should be treated on a higher 
podcltal than, for inst'ance, West Bengal. 
Therefore. everything possible is being 
done, but because of two reaso~e is 
that alcohol is in short supply, and second· 
Iy, the State Governments givo much 
higher priority to potable alcohol which 
is an important source of revenue to them-
it is not PQlsible to coax out of them all 
that one would want. 

SHRI D. C. SHARMA: I agree with 
the bon. member that the situation is very 
difficult on account of the non-availability 
of adequate supply of spirit. May I 'ask 
him whether it has come to his notice 
that the licences for the supply of spirit 
to !be consumers-these are big IiccnCOo 
holders-have been distributed on the 
strength of their political status and poli-
tical inftucnco and that mOl! of tho short 

supply is there and maldistnbutiOll. bas 
como 'about as a result of tho political in-
fluence of IOmo parties in DoIIli' 

SHRI ASOKA MEHTA: I tIIIl Dot 
aware. As I pointed out, tho Delhi Admi-
nistration is trying to ration ipiiit ID Iwe-
pitals and to doctor. and t~ are the 
priority claims for tho spirit that Do anil-
ablo. Whether there is any kind at mIl-
dislnbution, if my attentioo i5 draw. to 
any auch apocific thing. I shall look iIlto 
it. 

SHRI BAL RAJ MADHOK: Tho 1l0ll. 
Miniater baa just now said that alc:obot is 
in short supply allover tho country. SiJIge 
mol_ is tbe main sourco of aIcobol. and 
since the production of sugar 'and molules 
is falling, may I know wbether lAY corrda-
tion is there between !be policies of lbe 
Petroleum Ministry and the Mlnlatry of 
Food and Agriculture in this rcapoct ? May 
I also know whether, in view of tho aII ... t-
supply in molasses, other alternative lMans 
of production af alcohol arc beinl con-
sidered by technical expcrimentatiOll. ? 

SHRI ASOKA MEHTA: There ia co-
ordination. As the hon. Member is aware, 
dcisions are taken about sugar production 
by the Government as a whole, and thoro 
i. no difference of opinion between III)' 
colleague, the Mini.ter of Food and Alri-
culture, and myself. As far aa the futuro 
is concerned, two things 'are beina dOll.C: 
we hope and trust that as a result 01. the 
measures taken there will be greater produc-
tion of sugar and there will be greater pr0-
duction of molasses and more at &kobo!. 
Apart from that, we are now switching 
over to petrochemicals and therefore it 
will not be necessary that the demand for 
alcohol wiII go up; we hope that in future 
it will go down. 

SHRI PllOO MODY: Not for drinking 
purposes. 

SHRI ASOKA MEHTA: For driwng 
purposes, it is potable alcohol, That is a 
different mailer. But for industrial pur-
poses, we hope it will 1;0 down. And 
alcohol, whatever is available, will be 
used for what may be called the priority 
purposes, where other kinds of a1cobol may 
not be avallable, 
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SHRI ASOKA MEHTA: Wherever 
tbere is prohibition, necessary ateps are 
taken. Wherever there is no probibition 
surely the excise authorities do wbatever 
has to be done. Beyond that, I bave 
notbing to add. 

WRITfEN ANSWERS TO QUESTIONS 
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CoLLEcnON" OP !..AND IlBVlIN"UJ! IN DEuu 

*60S. SHRI S. R. DAMAN!: Will the 
Minister of FOOD AND AOlUCULlURB 
be pleased to state: 

(a) wbether it is a fact tbat for the last 
I S years, there bas been almost DO collec-
tion of land revenue from 3S7 viII_ace of 
Delbi; 

(b) if eo, the reasons tberefor; and 

(c) tbe efforts made tc1 realize it' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULlURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHlB 
SHINDE) : (a) No. 

(b) Does not arille. 

(c) A special drive was launcbed during 
the year 1965·66 as ·8 result of wbich land 
revenue arrears amounting to RB. 13,52.705 
were recovered. Subsequent rccoveries 
up to date amount to Rs. 9,09,123. 

CULnvATION OP SUGARCANE 

*609. SHRI KAMESHWAR SINGH: 
SHRI KEDAR PASWAN: 

Will the Minister of FOOD AND AGRI· 
CULTURE be pleased to state the measu-
res taken or proposed to be taken to im-
prove the sugarcane cultivation to meet 
its increased demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHl9 
SHINDE): Besides the normal sugarcane 
development schemes introduced in 
1948-49, wbicb include measures sucb as 
provision of adequate irrigation facilities, 
manuring, use of improved 1ICeds, plant 
protection, the schemes for intensive cul-
tiYBtion of sugarcane in sugar factory area! 
and packaae programme for sugarcane cul-
IiYBtion in selccted districts bave been 
tltarted sillCe 1963-64. Financial usiltanee, 
aocording to an approved pattern, is pro-
'tided to the State Governmente for this 
purpose; 

Separate allotment of fertilizen Is mad. 
for SU8arcaDe crop from the year 1967-68; 

Worken are trained in the metbods of 
8\lgarcane development and the latest eecb-
alques of sugarcane cultivatiOn desianed to 
iDcreaae production; and 




